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CHENAB BRIDGE IS CRUCIAL LINKFROM UDHAMPURTO BARAMULIA

Opening key rail bridge in

ARUN SHARMA
Katra, June 6

ACCUSING PAKISTAN OF
attacking“insaaniyatand Kash-
miriyat”by targeting touristsin
Pahalgam last month, Prime
Minister Narendra Modi said
Friday that the intention of the
attackwas“toengineercommu-
nal clashes across the country
and deprive people of Kashmir
of theirlivelihood”.

Modi was speaking after he
flagged off two Vande Bharat
trainsbetween Katraand Srina-
garandinaugurated theworld’s
highest rail bridge over the
Chenab as well as the country’s
first cable-stayed bridge over
AnjiKhad.

The 272-km Udhampur-Sri-
nagar-Baramulla railway link
(USBRL) project is designed to
provide all-weather connectiv-
ity by eventually linking the
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Prime Minister Narendra Modi during the inauguration of the world's highest railway bridge over
the Chenab river, in Reasi district on Friday. This is the first rail link between the Kashmir Valley
and the Jammu region

Kashmir Valley with the rest of
the country.

The event comes over a
monthafter 26 people —mostly
tourists but also a local — were
killedina terrorattackin Pahal-
gam,Kashmir,on April 22.

It also comes on the eve of
Eid. In his speech Friday, Modi

described tourism as an impor-
tant mode of employment gen-
eration and connecting people
and said that it was “unfortu-
nate that our neighbouring
country is not only opposed to
humanity, harmony and
tourism,butitisalsoagainst the
livelihood of the poor”.

Carney invites Modi to G7

SHUBHAIJIT ROY
New Delhi, June 6

IN A DIPLOMATIC outreach
towards mending bilateral ties
after a year-and-half of acri-
mony and hostility, Canadian
Prime Minister Mark Carney
Friday invited Prime Minister
Narendra Modito the G7 Sum-
miton June 15-17.
Followinga phone call from
Carney, Modi, in a post on X,
said,“Glad toreceive a call from
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TATA

TATA POWER
iCorporate Contracts Departmant)
Sahar Recedving Station, Mear Hotel Leela, Andheri (E), Mumbai 400 058, Maharashira, India
(Board Line: 022-6T173188) CIA: LZBS20MH1910FLCO0O5ET

PRESSION OF INTEREST
The Tata Power Company Limited hereby invites Expression of Interest
from eligible parties for;

*Annual Maintenance Contract for 3 years for Median Landscaping at
Mumbai Coastal Road (South), Mumbai, Maharashtra” [(Tender ref:
CC26PMRODE)

For details of pre-qualification requirements, purchasing of tender
document, bid security, etc,, please visit Tender section of our website
(URL: https:iiwww.tata
parties willing o parlicipate may submit their expression of interest along
with the tender fee on or before 16 June 2025,

PUBLIC NOTICE

PTI

“What happened in Pahal-
gamonApril 22 isan example of
it,” he said. “Pakistan targeted
tourism, which had been wit-
nessing an upward trend with
thearrival of arecord number of
tourists during the past 4-5
years. It attacked tourism to
destroy the livelihood of the

poor in Jammu and Kashmir —
including ponywalas, porters,
guides, guesthouse and dhaba
owners.” Modi, who began his
address in Dogri, also paid trib-
ute to Syed Adil Hussain Shah,a
pony ride operator who was
amongthosekilled intheattack,
in his speech.

summit

Theinvitation,lessthan 10
days before the Summit, is a
major breakthrough after the
chillin ties.

The two countries down-
graded diplomatic ties after
Justin Trudeau, the then Cana-
dian prime minister, set off a
political storm in 2023 when
he alleged “potential” involve-
ment of Indian government
agents in the killing of a
Canada-based Khalistan sepa-
ratist, Hardeep Singh Nijjar.

Prime Minister Mark | Carney
of Canada. Congratulated him
on his recent election victory
and thanked him for the invi-
tation to the G7 Summit in
Kananaskis later this month.”

“As vibrant democracies
bound by deep people-to-peo-
ple ties, India and Canada will
work together with renewed
vigour, guided by mutual
respect and shared interests.
Look forward to our meeting at
the Summit,” he said.

Force Motors Limited
Registered Office: Old Mumbai - Pune Hwy, Akurdi, Pune, Pimpri-Chinchwad, Maharashtra 411035, India
TO WHOMSOEVER IT MAY CONCERN
NOTICE is hereby given that the certificate[s] for the under mentioned securities of the
Company has/have been lost/misplaced and the holder[s] of the said securities /
applicant[s] has/have applied to the Company to issue duplicate certificate[s].

Name of Holder | Folio No. | No. of securities| Security Certificate Distinctive Nos.
held No. from | To
Karamshi Jgthabhai K000220 40 2510 1355277 | 1357276
Somaiya 665 | 110705-110719 |11942153| 11942817
600 2102-2113 144466 | 145065
640 73757-73769 | 8588606 | 8589245
640 99299-99310 | 5071103 | 5071742

FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF GLD SOFTWARE PRIVATE LIMITED
RELEVANT PARTICULARS

GLD Software Private Limited

1. | Name of Corporate Debtor

The Public are hereby cautioned against purchasing or dealing in any way with the above
referred share certificate[s].

Any person who has any claim in respect of the said share certificate[s] should lodge such
claim with the Company or its Registrar and Transfer Agents: MUFG Intime India Private
Limited 247 Park, C-101, 1 Floor, L. B. S. Marg, Vikhroli (W)

Mumbai - 400083. TEL: 8108116767 within 15 days of publication of this notice after which
no claim will be entertained and The Company shall proceed to issue with the Duplicate
Share Certificate[s].
Place: Mumbai Name[s] of the holder]s] /

Legal Claimant : Samir Shantilal Somaiya

2. | Date of Incorporation of Corporate Debtor

25/05/2022

3. | Authority under which Corporate Debtor
is incorporated / registered

Registrar of Companies — Mumbai

4. |Corporate Identity Number / Limited Liability | U72900MH2022FTC383361
Identification Number of Corporate Debtor

5. |Address of the Registered Office and
Principal Office (if any) of Corporate Debtor

Flat No.203, Nilgiri Neelkanth Vihar, Shashid
Bhagat Kanwar, Ram Marg, Rajawad, i, Mumbai
City, Mumbai, Maharashtra, India, 400077

6. [Insolvency Commencement Date in  [05/06/2025
respect of Corporate Debtor
7. |Estimated date of closure of Insolvency [02/12/2025

Resolution Process

8. [Name and Registration number of the [G. Ramachandran

Insolvency Professional acting as Interim |Reg.No.— IBBI/IPA-002/IP-N0167/2017-18/10437
Resolution Professional

9.|Address and E-mail of the Interim{Address: F-10, Syndicate Residency, Dr.
Resolution Professional, as registered with Thomas First Street, South Boag Road, T. Nagar,
the Board. Chennai-600017 Email: ramgcs@gmail.com

10, /Address and E-mail to be used for| Address: Mr. G. Ramachandran (IRP)
‘|correspondence with the Interim|C/o — M/s Brahmayya & Co., Ground Floor, DLF
Resolution Professional Plaza Tower, Qutub Enclave, Block B, Sector 26A,
Gurgaon - 122 002 National Capital Region (NCR)
Email :ip.gldpl@gmail.com

11. | Last date for submission of claims 19/06/2025

12. Classes of creditors, if any, under clause(b) | None as on date
of sub-section (6A) of section 21, ascertained
by the Interim Resolution Professional

13. |Names of Insolvency Professionals identified to| Not Applicable
act as Authorised Representative of creditors in
a class (Three names for each class)

14.|(a) Relevant Forms and
"| (b)Details of authorized representatives
are available:

Weblink: https://ibbi.gov.in/home/downloads
Kindly refer Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons)
Regulations, 2016 for latest formats for Claim forms.

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of
a corporate insolvency resolution process of the GLD Software Private Limited on 05/06/2025.
The creditors of GLD Software Private Limited, are hereby called upon to submit their claims with
proof on or before 19/06/2025 to the interim resolution professional at the address mentioned
againstentry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proofin person, by post or by electronic means.
Afinancial creditor belonging to a class, if any, as listed against the entry No. 12, shall indicate its
choice of authorized representative from among the three insolvency professionals listed against
entry No.13 to act as authorized representative of the class [specify class]in Form CA.
Submission of false or misleading proofs of claim shall attract penalties.

Name and signature of Interim Resolution Professional:

Date : 07/06/2025 Sd/-

Place : Chennai G. Ramachandran

BAID FINSERV LIMITED

Dated : 07.06.2025
|l"§“ Regd. DHice: "Bad House™ lind Flaor, 1, Tara Magar, Aprer Raad, Jaipur-06 * Pr- 9214018855
E.: baidfinancehaidgroup.m = W www Baidfinsery.com # CIN: LES910RI1891PLCOOGA]

NOTICE (For the attention of eguity shareholders of the Company)

Sub: Transfer of equity shares of the company to
Investor Education and Protection Fund (IEPF)

Motice is hereby given that pursuant to the provisions of Section 124 (5)
and (6) of the Companies Act, 2013 ("the Act") read with Investor
Education and Protection Fund Autheority (Accounting, Audit, Transfer and
Refund) Rules, 2016 (Rules) and amendments made thereto from time to
time, the dividend which remained unclaimed for seven consecutive years
or more will be transferred to the IEPF along with correspanding shares.
Accordingly, the final dividend declared during the Financial Year 2017-18,
which remained unclaimed for a period of seven consecutive years ormore
along with corresponding shares will become due to be transferred to [EPF
an September 27, 2025. Therefore, individual communications have been
sent by the Company at the latest available addresses of the concerned
shareholders, reguesting them to claim dividend amount which remained
unpaid/unclaimed far a periad of seven consecutive years on or before
September 08, 2025,
The details of such shareholders including their folio number or DP and
Client 1D and number of shares due for transfer are also available on the
Investors section of the Company's website at https://
www.baidfinserv.com/fiepf-details/, The concerned shareholders are
advised to make their claim for the unclaimed dividends in respect of the
shares held by them by writing to the Company at cs@baidgroup.in or to
the Company's Registrars & Share Transfer Agent, MCS Share Transfer
Agent Limited, 179-180, D5SIDC Shed, 3rd Floor, Okhlza Industrial Area,
Phase-1, New Delhi-110020, India, Phone MNo.: +91-11-41406149, Email
admin@mcsregistrars.com. In case shareholders wish to claim the
shares/dividend after its transfer to IEPF, a separate application has to be
made to the IERPF Authority, in farm |[EPF-5, as prescribed under IEFF Rules
and the same is available along with all details at the IEPF website:
wiwwiepfgowin,
In case the company does not réeceive any communication from concerned
sharehalders by September 08, 2025, the company shall, with a view to
complying with the requirements set out in the JEPF Rules dematerialize
and transfer the shares to the IEPF Authority by way of corporate action by
the due date as per procedure stipulated in the IEPF Rules.
For Baid Finserv Limited
Sd/-
Surbhi Rawat
Company Secretary & Compliance Officer
Membership No:-A49694

Place : Jaipur
Date : 06.06.2025

Easy and Affordable
Credit Access for Farmers

Over 710 lakh crore disbursed via
Kisan Credit Cards to over 7.7 crore farmers

SUDARSHAN VENU, INCOMING CHAIRMAN, TVS MOTOR

Easing into the hot seat

QUIET, FOCUSED, AND DEEPLY RESERVED, VENU PREFERS TO LET HIS WORK
—AND THE COMPANY'S PRODUCTS—DO THE TALKING

NARAYANAN V

AT AGE 36, SUDARSHAN
Venu is set to become one of
theyoungestindustrialistsin
India to be appointed as the
chairman ofalargeand diver-
sified industrial house.
“Entrepreneurship runsinhis
veins,and he was always in a
hurry to get into business,”
said a long-time observer of
the TVS Group.

That’s stating the obvious.
For, he had the best teacher in
town - his father Venu Srini-
vasan, the grand old statesman
of Indianindustry.Inaninter-
view to a television channel
thisweek, Sudarshan acknowl-
edged his father’s deep influ-
ence on him.“While it’s (TVS
group’s success) is a collective
achievement, it’s really the
vision and values that my
fatherhad started TVS Motors

course injust fouryears.
When Sudarshan joined
theboard aswhole-time direc-
torin 2012, TVS Motor was a
strong domestic player with a
market share of around 13%.
A decade later, the company
commandscloseto18% ofthe
domestictwo-wheelermarket,

observing assembly lines,and
spending time across depart-
ments. Growing up under the
watchful eye of his father, he
developed an early apprecia-
tion forengineeringand oper-
ations.“He can talkabout spare
parts and supply chains as
comfortably as he can about

while exports cash flow and
have surged m balance
nearly five- sheets,” said
fold—from anotherperson
270,000 units P@ I NT who has
inFY12to1.25 worked with
million in him.

FY25. While his rides took him

But it’s not just his Ivy
League pedigree or business
acumen that shaped his
understanding of theautosec-
tor—Sudarshan is, at heart,a
motorcycle enthusiast. “Take
him to any quiet corner of the
world and put him on a bike—
he’ll bein his element,’

around the globe, Sudarshan
was equally clear that he
wanted TVS Motor to be seen
on the global map too. He has
played apivotal rolein expand-
ing the firm’s international
footprint—across Asia, Africa,
Latin America, and Europe.
Today,TVS operates fourman-

an Indian company. We see
ourselves as a global mobility
player,” he says often. That
vision has translated into
action. In 2020, TVS Motor
acquired the UK-based Norton
Motorcycles and has since set
upanewmanufacturingfacil-
ity in the UK. “It’s not just a
business—thisisa passion pro-
ject for Sudarshan,’said a per-
sonaware of thedevelopment.
The company plans to
unveil Norton’s 1,200-cc four-
cylinder superbike at EICMA
2025,with planstoeventually
bring some of these high-end
machinesto India.
Electrification and per-
sonal mobility are the other
two pillars of Sudarshan’s
long-term focus. “At a time
when mostof theindustrywas
hesitant,Sudarshan pushed to
invest in EV capabilities,” the
former employee noted. That

said a former TVS
Motor employee

with: a huge focus on quality,
customer satisfaction, prod-

ucts and technology”. who  worked

“The love for bikes started  closelywith him.
early,” recalled an old-time Overtheyears,he
observer. As a youngster, has ridden
Sudarshan would ride around  across four con-
the house on a custom-built  tinents.

Even as a
child, weekends
often meant visiting
the factory,

mini bike powered by a TVS
Scooty engine—crafted espe-
cially for him by who else but
his father.
Apartfromthefamouslin-
eage,Sudarshanalsoequipped
himself well. He joined TVS
Motor in 2011 as vice-presi-
dent after completing a mas-
ter’s in Technology Manage-
ment at Warwick
Manufacturing Group, part of
the University of Warwick in
the UK. Before that, he gradu-
ated with honours from the
prestigious Jerome Fisher Pro-
gramin Management & Tech-
nology at the University of
Pennsylvania—completing
the five-year dual-degree

SALE NOTICE
LANCO VIDARBHA THERMAL POWER LIMITED (IN LIQUIDATION)

CIN: U40100TG2005PLC045445
Registered Office; Plol Ne. 4, Sottware Units Layoul, Hite City, Madhapur, Hyderabad-500031, Telangara

E-AUCTION SALE NOTICE UNDER INSOLVENCY AND BANKRUPTCY CODE, 2016
| Hotica is heraby alven o the pubdic in genaral under Insalvency and Bankrupicy Code,
!?U![‘-, and the regutatons made thereunder that the assets of MY's Lanco Vidarbha
|Tnere11a| Power Linated (in Liguidation) (*Corporate Deblor”) is being proposad (o be
| Sold collactvaly / on parcel basis under Regulation 32 (a) to (d) of the Insolvency and
{ Bankruptey Board of India (Liguidation Process) Regulations, 2016, on “AS 1S WHERE
IS, “AS IS WHAT 157, “WHATEVER THERE IS, "NO COMPLAINT BASIS™ AND
“WITHOUT RECOURSE BASIS™ through e-auction platform. The said propasition for
{ disposition is without any kind of warranties and indemnitees.

The bidding of the assets stated in the below table shall take place through onling e-
auclion service: provider, M's PSB Alliance Private Limited via website
| hitps://ibbl. baanknet.com or hitps:/‘'www.ebkray.in

T b submilled anling directly at fhe E

Submssion of Regusile Forms, Afidaats, Declaratian
eic, afong with Rafundable Deposd hy the Prospeciive
Biddnr

Suctian portal al llps: b Saaninel com of |
mttps:iwvea pblrayin  from 07062025 50 |
S0-08-2025.

Rs, 1 Lakh, imespactiva of $he imerastin
numbar af lohis) expressed for wih regards
%0 Lot los. &, Tand 13

Wi raspect o Lof Mo, 4, a Redundabla
Deposi of Re, 2 Crores s regured %0 be
suifimiibed |'.'!|I e proapecive -E:I[JI'HHEI.
WWEn raspect to Lot Mo, 14,8 Ralurdable
Depast of Bs, 5 00K- is ragquenad o be
sufimilled by tha:poas pecive applicants
Can be conduched UE 0100 2025 |
3006, Hh |

Redundable Doposit Amaunk fa be submitded slong wigh
Bid Aaplicatian Form

ofte visl i Inapecion Dale

Lest Date for Submizsion of EMD |
Hr_:-i'l.spnr.'lm [ar those wha hawve subméad EMD 01 .07 2025 |
[rste el T af Auction O BZ07, 2025 tanta ey Fom 0300 PR 16|

05:00 PM '

E-AUCTION PROCESS FOR SCRAMMATERIALS (31% E-Auctian] |
I

5l |Fodlowing group [ bot of assats available for  |Reserve Price EMD

No. |salein e-auction near Wardhs, Msharashira, |{in INR) inINRY |

{ ket % GRP Pipas 1100 mm Dismeter T2, 0 Phas 18% GST T - |

8 Lod 1 765 KN Swilchyard Malerial 62,45 B00)- Plus 18% GST 29,80, 900 |

| Lod 13; Shads and Racks 3853 6000 Plos 18% GET 385800/ i

R T T R ]

Bl  |Following group § kot of assets available for  |Reserve Price (in INR) EMD

Na, |sale in e-auction [im IMRY

1 Lod Mo 92 o Land of Plant near Wardha 195,34 00 0000- Poas apoicabde |15 enones |
sHamp duly and Taxes

2 Lod 14: Land al Tulicann 30,000 - Plus apphcabés 3,000y-
afamp duly and [Bxes |

# Near Wardha, Maharashira, Pleass note access (o NELT Orders, BELAT petition, Bisticl Collector
Iester ein will be provided on the e-auction peetal In casa any further clarfications are reguired,
contact iha Liguidatos at iguidation_kpéssumedhamanagemant. com

‘Wilh respact to Lod No. 9, this & 1o mfarm that as appeoved by 5CC, the Seceesstul Bidder shall psy
the balance sale considesation (phus any appicabie G TAaxes, stamp duty, registralion fees. dulies,
eic. I any, on 100% of the Hd sum) wishin 120 (One Hindred and Twandy) days of the date of E-
Auction, Howewar, if the paymants ane made after 30 {Thirty| days of the date of E-Auction, 4 shall
faftractmberest at {harataof 12% p.a,

| Einiy 1ake nole thal Me inberested applicants) prospective biddess shall submit an underfaking thal
i they do nat sufter fram aay ineligibiay under secticn 204 of the Code todhe: exant apalicahle and n
| casethey are found melighle at any staga, the gamest manay depesited shall be forfaited.

Interested applicants may rafer 1o complete 385t/ 32nd E-Awrction Procass Information Documernd
cootaming details wilh respect 1o e-auction Bid Application Foorm, Declaration and Undertakings,
Uther Fomes, Tarms and Condtions with respect to 1he sale of assets and 1S aning aucton sale
Zvailabiz on the e-auciion plaborm hiips:dhbi baanknes.com or iitps:Sesww ebkrayin and aiso o
the wabzite of the Carparata Deblor a2 fitp:'weanw lancovidarbha.com, The Liguidados has the right to
2ocept arnejact ar canced aay bid or extend of madily any terms al the E-AuciEan &t ary e witlou
assioning any reéasan. For amd query regarding e-auctian bedding, Contact PSE Alliance Privage
Limited (Hedp Deak at +971-8201 220220, E-mail: support. ebkrayeppaballiance.com) ard for zaget
sale refaled Esies ploass contact M Vij2y Bumar Garg, Legusdator at +91-8611838833 or e-mail 21

liguidation_|ytplisemedamanagement.com  of coMact M= Sukbjit Kaur al Btab. +3
qnipGania Sdy-
Vijay Kumar Garg

Liguidatos

Im the mabier of Lanco Yidarkha Thieemal Power Limited
A=g. Heo. IBBITPA-G02/1P-NO0A59,2017-18,1 1060

AFA Valid Bl 02nd Oclober, 2024

Projact Specific Address for Cormespendence:

Cro Sumedha Managemsnt Sokidions Privase Limited

422, 41h Floor, Ansal Chamiber-ll, Bhikai Gams Place,

Hiw Dekhi-11 0066 Contact Numbes 03 1-4965 248185

Emad |d {Pracass sgechic): lnoidaion ivipEsmethemanagement com

Dale: 07.08.2025
Place: Mew Dalhi

Res. Address: Fat Mo, 1402, Towor &
EPL Eden Heights, Sectar Pl Darberipur
{ R, Guriageam - 122101, Haryana

| Bty Email I cargviiay 1 70 m@gmail com
Mobdle Mo +51 561719380833

epaper.ﬁnanﬂtaiexpress.mn'. .

ufacturing units (three in
India and one in
Indonesia), multiple

foresight is paying off.
TVS Motor, which sells the
iQubeelectricscooter,retained

distribution centres, its leadership in the EV seg-
and a presenceinover  ment for the second consecu-
80 countries. tivemonthin May 2025—sell-

\ International ing 24,562 units and
business contributes  capturing 249% market share,

i} about 35% of the
| company’s total rev-
enue. “We don’t see
ourselves as just

morethan doublingitsvolume
year-on-year.Thefirmhasalso
acquired European e-bike
brands EGO Movement and
Swiss E-Mobility Group.Those
who’ve worked with both
father and son note a differ-
encein style.

“Venu Srinivasanis erudite
and a charmer—he can talk to
you for hours without you
blinking,” one former col-
leaguesaid.“Sudarshan,onthe
other hand, is more straight-
forward and to the point. He’s
notastoryteller”

Quiet, focused, and deeply
reserved, Sudarshan lets his
work—and sometimes his
motorcycle—do the talking.

SHYAM KUMAR PRASAD

PUBLIC NOTICE
TO WHOMSOEVER IT MAY CONCERM
This is o infarm yow the Genaral Pubiic thal following share cerlificale of Hindustan
Composites Limited having its Registered Office al Peninsula Business Park, A’
Tower, 3" Floor, Senapati Bapat Marg, Lower Parel, Mumbai - 400013 registered in
the nama of the fallowing Sharaholden's hawe boen st by them,

B, Name af the Falio Mo, | Cerlificale Distinctive Mumber(s) | No. of
Ho. Sharekobder(s) Mo.is) Shares
1. | Champa Utamsingh | UOO054 | 14290 10 GEE3T - 10160396 | &EO

Gash B45ETA - BA4ETIRZ 1120

Thie Pulblic are hareby cautionsd against purchesing or dealing in any way with the abowve
refemed share cedificates

Aty person wha has-any claim in respect of the said share cenificate’s should bdge such ciaim
with the Company o its Registrar and Transfer Agents Link Intime Indla Private Limited G 101,
247 Park, 1" Floor, L.B.S. Marg, Vikroli (West), Mumbai-400083, TEL: +21 810 811 6767
within 15 days of publication of this nafice efter which no claim will be enferzined snd ihe
Company shall proceed lo issue Duplicate Share Cerificalels

Date: O7.06.2025

Mama of Legal Claimani
Champa LHamsingh

FORM NO.CAA. 2

[Pursuant to Section 230{3) and rule & and 7))
Company Petition No CA{CAA)/3T(CHE)2024 of 2024 Applicant(s)
Notice and Advertisement of notice of the meeting of members
IN THE MATTER OF SECTION 230 READ WITH SECTION 232 OF THE
COMPANIES ACT, 2013
AND
IN THE MATTER OF SCHEME OF ARRANGEMENT
BETWEEN
M/S. SARAF ENTERPRISES INDLA PRIVATE LIMITED (TRANSFEROR COMPANY)
WITH
Mi5. SARAF TRADING CORPORATION (INTERNATIONAL) PRIVATE LIMITED
(TRANSFEREE COMPANY|
AND
THEIR RESPECTIVE MEMBERS & CREDITORS
Nolice & hereby given thal by an order daled the 28" May, 2025 the Chennal
Bench of the Hon'ble National Company Law Tribunal has directed a meeting to be
hald of equity shareholders of the SARAF ENTERPRISES INDIA PRIVATE
LIMITED company for the purpose of considering, and if thought fit. approving with
of without modification, the arangemen! proposed to be made Detween the
SARAF TRADING CORPORATION (INTERNATIONAL) PRIVATE LIMITED and
Members of the company aforesasd. In pursuance of the said arder and as directed
therein further notice is hereby given that a meeting of Members of the said
company will ba held at 168114 Saraf House vamninagar ‘“ellakinar Pirivu
Metiupalayam Road. Coimbatare, Tamil Nadu, India, 641029 on Monday Tth day
of July 2025 at 10 o' clock in the moming by way of Video Conferencing/other
audio videovisual means in accordance with provisions of Companies Act 2013
Further as per the order of the NCLT, the Applicant Company shall be convening
the meeting through Video Conferencing/Other Audio-Visual Means ("WC"
"OAVMT) ("Meeting”) following the operating procedures which are provided in the
private notices circulated along with the explanatory statament as required under
Sections 230(3), 232 (1) and (2) and 102 of the Act read with Rule & of Companies
(Compromises, Amangements and Amalgamations) Rules, 2018, and the
annexures to the explanatory statement which inchudes the Scheme to the
shareholders of the company. The Equity Shareholders of the Transferor
Company are requested to attend and vote at the mesting during the businass
hours and shall provide the facility of participating in the said meeting by way of
Video Conferencing/Other Audio-Visual Means.
The Equity shareholders of M's Sarafl Enterprises India Privale Limited are
requested to atiend the mesting.
Coples of the sald Schame of Arrangement, and of the stalement under section
230 can be obtained free of charge at the registered office of the company.
The Hon'ble Tribunal has appointed Mr. G5, Sudhir as chairperson and
Mr. 5. Salal Geethan as the Scrutinizer of the sakd mesting. The above-mentioned
arrangement, if approved by the meeting, will be subject to the subsagquent
approval of the Hon'bie National Company Law Tribunal, Chennai Bench.
Ambarish Ulhas Saraf
Director
DIN: 00515034

Dated this 04" day of June 2025




} Erad-raial 1950 F0omed com v wwwnrvaial e b [ I masaiaiofon

Hard | AP I, 2y m EIJ

ity gt Oy, e Soil feed
ety wifos gy famy e e e = el
el a i Ik pr
R R g i apes ek chaw
i wtfr wrred oo i bl Ao gl e
Tt it e e g e e
T, Tetee all wrewy o Preesl e e
vorama ol b

gt whharn, vy Reoerd

i BT TRe S e
pemt ey e gy e e re e
Ao gril g G gy POYE el AT
|pﬂ:ﬂ_:1|m’..:|ml|:ll|-nll-l::l‘.h|
ﬁﬁqnmt&rm:mq
o R s S, il e s

wea s s (R

By g med oo @ e mha o
W o SR S By e
kg ek it @ S ey whs e
RN e [ P W e
i Soarvgy S b Pume  fhlel f eap
Hreah |l G A ol om mpame pid Aty
Ayihwrtvey bl fory gl akpiee e T ey
L

P T

o sl i ey grasho e e
o e emdlen el e B ol © pes
#irwe v perTiin woper mEn oper =y F

A s R A P e
ooy ETIErA TTEen sty ek

sy, el e oneliel A ey

Foll o ] ey g e e

P TS R, PR SR ey

wor prs Hem gae e e nefen il

paehs e s o e 2 g, w e

zmmu S o WEe W
™ an Se v e e efored o e ot
W eprepneE Pl avisie ook ot Pyers
s e BT ST N LT Ea

mp gube Py S ewtgrd ged ol & wmh

il g e wger e WA Ao o ll':"rrﬂl:-lﬂm
rarmn 3 ul e @iprpe reas mepnid ol

AR -t ATt aneft 7 o gt

u e
8 o W Al wrel
- gEessyhe  E T AT R
mf pan g wwpewih L n
TR qujag e ok
whft b oo s = prin e
s e e T B
are poETee wedERd g a dr] e
ATEER i wulgha mrgy wemk
mk el g Towm i et @ wiphe am g owihe

U o A e o oapelie el weptem ape o
b wwpinh www pod ool oo wew ok e mepl o o TS s 0l e
o e P e s w P ol pen g Rl de
. wm oy waies b omm owl g ol mopn e S adlie el pel
it 55 apeite S ol gy o weeow wew fe b W PR OAE

M- e TR R fad e e o
UTE AT BRATUHT = i o e et ot 10
CE™ wxtr Bem et ety e el il

wel e pprrrs vae T peiees dnfer i 3
fiy amage e e——— Lo L L R
““ﬂ"mwuﬂ“.“ T TP e b e e o
TS SR N S RS e —
mlﬂlmmﬂ#mm ﬁmmwﬂh
i = me g i P

e g -4 [ -

g aprerrlans = o n et b g
v ol ) iy e EEE G (W R e

;::m-:::—p—m wir E:-"1*r'#" TS r:'iﬂ“;_u.mnn:-;
e TR e 18 o
“1:“#-?“ Wypiell iy 13, o
T . v gl R L a6, R e b
20 e s 0 00 e e S b R e e o e
wzmy dnp o o pep =i g EnE e s
el ol B e b reirorct B - g e b e | S f Dk Wbt
LR N e L
3 = abrtte vike Rioa pp e @ “::_. .p-.::.u
oy e o i e S . I .
i e Lﬂ’ﬂ:!”*"" E-TENDER NOTICE
o T e e iy ey e e s e el el s wieey i ey el uipaeta | | e il o ey vt | | [ e e | :
i wF qred qhhﬁtﬂﬂﬂm b pymad w2l h—?mww i Wit I:-.'. a-..'-.-‘T-.“—:".". o A e e L Bl b e
rafrasi LTS O g e we o gt Gre i e iy 8 aete i W I:-L;::- T it M A i 4
i iy ey el e [ ik drpd crien f i EThme N i e o] L [ Tt e ey
s ) w W e St e o e e e SOl e o e ory e | |l e e e e o e
gl lely o o s e e e gk g g B m i, PR s =) TR T e Ir_;“
o i el ARl R R BN S R e e el A aferowil Pl | | STl P R e s R e e THSE P YRR
et v ke o me et ey AP, vk o Bl wtee AD Y e me i e e e
il B Y WA A O P peene ol S b ey oy by vn wie el oy PG ] v ::5':-_1:..“.-.- r—
ket e vl e ), o =Edd e Tt @ el Shaew eeet | e J:L:*'-": .....u_u-p-'a-—'.“ S
el pir e fher wt b R 0 e b FEE s 5w P e wob TedrRe oo RS | P T iy Feamter ik
i b mprrative wohy (e iy gl e gl ke e ey e e e |l Y e, e e e e e s ) s, e e 4 ey ) R
TN S e ot ok Bl 5 o o s e S L
i =i|_‘-_'-:'.-_= TP P SN L R N ) O S S R R
AfeIdTe deficehd Wehaomd mtmmﬂﬁﬁﬁm e rotdeda L
mm (R i e L] e o e e :-umh:--nm:r:::‘—.l‘::“:l::
ila im N wwed ait ek apoh e o o v eim tp ot B | [ 1 et e i i 1 e e e oy e
u o -l i i oo :-._—n-:_ﬂE:—-: :.;1—"-..—.-.--—.-.........—
= = By o g g lr o3 W R e Eee | L 1 O L L LT R L e ——
Moy e s i e v el it hyhd | STRS R e v e S (RS e m e | (2RSS L I S P e e S
i i o alroe e e voes el diphe | PR N B R oo e o opbe S | emte g s — L R
il wivhy el b e dyen peeimboew | T W Temlma e sk Cwiend o g omene, U e L L i
TN N TR TN A W Lo T ﬂ I o e e
o Tl v wpw mRwA d fee w e | T bomn ek wir e e el qebel, B s | fTdesaiehe oF
et m v BT e o e e e | 8o an ot o e -
= el o iy oot wnd w wmme etk TE mrpe fremw g foend mm |
oy e e M et s o e e ekt | PR mRel @R W W e . e . sy
R et el fomt® qebel it webpp all it aphl | BoePEd (Pen) st B mh o N - —
ﬂumum"w“mm It cbpr e anh e e gy 5 e alrmproeccunel n eyt e G e W e
ti Wb e e Gele e dvepfl ooy pE | (S EOQY Frewew e e gow D smemapy o GETTROED B e e vyt 2. M JES T —— S —
ST e S A SV W Tobroy Bt k. e ey oy B PPPTIPTTAP | Rl s kit

B b s -
=41 e i e =

R R e L]
AEE L (L e

wren

PR

et T TR AL ED Ferey Aee B e weet | - e oieg
wers i g we Priey g frbge PO EETER wwa Swfumvies g T
Lo e ot ] i T v —
i T e—— il e R T e e W e |
i1 W e R T R v s e e et et e e -
o we e il
A1 e il e e Gaw - iy o & Co e el e
o i

O BEEET R, A SRl

[ EEIEERE e b Lt
wilwd e v T e
s s |t g

=) v b v e By v
e

@ o il e w T
PR )
i A e el
LT ]

1 et ey ey L
[ERE S8 N B L

.
me—sra mnAmmrartimm Rt mr sme oo

s e ks LA R A A A A

i

I
EmmEE T e

i
[,y

i I o e, R AL

ek i
T I e e e e e o
T i Pt
: e | ez et |

—lel:-:;w-rﬁ vl [NGH B TRk v
3 i PG

I Prvrrewan Fuh nser Pamd blormer
Corgreteegsy MUC aile &00m0 1o diry
sy Pt il L Frim

Fib L e
o ey v Fowmw { f 000

P T S e i e -
AN e e e e e g e

-l|.|l|l|-'ﬁl|htll¢|:
.

TR i
5 W o okt el P

e b, e o —
1rc i g dirallem i e
R e T )

e e A
W p— e
e, W ey ey,

en, e A g gl
e
=i Gy AR
T e b my Rty
. aelas, e = e
ARy = R
AnE i 1, e
Y e T
aw ppe i et g
EEEE ST TR
e, mh o e
A wi e
P T T e
e ]

[ T
= -,
o i i B
wen gulfm e

o L E

P e,
iyl eyl ek




